IN THE SUPREME COURT OF | NDI A
CVIL ORI Q@ NAL JURI SDI CTI ON

CONTEMPT PETITION (C) NO 128/ 2011 IN SLP(C) NO 27703/ 2010

DAVI NDER KUVAR & ORS. Petitioner(s)
VERSUS

JAGDI SH SI NGH Respondent (s)

ORDER

W have heard the l|earned counsel for the
parties.

The cont emor is present in Court. He
undertakes to vacate the prem ses and hand over the
vacant and peaceful possession of the sane to the
| andl ord within 48 hours. In case, the possession is
not handed over wthin 48 hours, non-bail able
warrant shall be issued against the contemmor. Ve
further direct the contemmor to pay the agreed rent
for 8 nonths, wthin 48 hours, if it has not been

already paid till date.



The cont enpt petition IS di sposed of

accordi ngly.

..................... J
( DALVEER BHANDARI )
..................... J
(V. S. SI RPURKAR)
..................... J

( DEEPAK VERMA)

New Del hi ;
May 12, 2011.



